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ORDER 
 

PER OM PRAKASH KANT, AM 

 These appeals by the assessee are directed against two 

separate orders both dated 15.05.2023 passed by the Ld. 

Commissioner of Income-tax (Appeals) – National Faceless Appeal 

Centre, Delhi [in short ‘the Ld. CIT(A)’] u/s 250 of the Income-tax 

Act 1961 (in short ‘the Act’) for assessment year 2010-11 arising 



 

from quantum assessment proceedings and penalty proceedings 

respectively.  

2. At the outset, the Ld. counsel for the assessee submitted that 

the Ld. CIT(A) has passed impugned order ex

assessee without taking into consideration submission of the 

assessee. Accordingly, he submitted that the appeals in dispute 

may be set aside and matter may be restored back to the file of the 

Ld. CIT(A) for deciding afresh. 

3. The Ld. Departmental Representa

relied on the order of the lower authorities.

4. We have heard rival submission of the parties and perused the 

relevant material on record. From the impugned order of the Ld. 

CIT(A), we find that no response has been filed by the assessee 

against various notices issued by him. Before us, the Ld. counsel 

for the assessee submitted that notices were issued on old e

and therefore, the assessee could not respond to the notices. Th

Ld. counsel for the assessee given undertaking on behalf of the 

assessee that in case the matter is restored back

should comply all the notices issued. In the facts and 

circumstances of the case and in the interest of substantial justice 

and let the matter may be decided on merit, w

Ld. CIT(A) and restore the matter back to him for deciding both the 

appeal related to quantum proceedings as well as penalty 
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proceedings for deciding afresh after taking into consideration 

submission of the assessee. The grounds raised in both the appeals 

are accordingly allowed for statistical purposes. 

5. In the result, the appeals filed by the assessee are allowed for 

statistical purposes.  

 Order pronounced in the open Court. 

     Sd/- 
(SUNIL KUMAR SINGH

JUDICIAL MEMBER

Mumbai;  
Dated: 31/07/2024 
Rahul Sharma, Sr. P.S. 
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